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THE VICE-CHAIRMAN (SHR] JAG-
ESH DESAI): In Maharashtra, we had
some apparatus by which it could be seen
whether the driver is drunk or not.
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LESH DESAI): Please conclude now.

Y ATgFHE WA 2 T IT AR HT
A A 15 A FT IrEw AT

Fyaarsger (ot seimdwrs) : ¥ qQ
g arear, wat st w5 10 A wr
15 fae g @, & fFar zww
TaFar g 1 '

AN HON. MEMBER: He is speakmg
ftom his experience.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): ] know it, I appreciate
i the points made by him. But I am help-
| less,
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THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): The Business Advisory Co-
mmittee decided that we can sit beyond 6
oclock to transact Business, So, I would
like to know the view of the House.

SHR{ V. NARAYANASAMY (Pondi-
cherry): Yes, Sir, we can sit.

SOME HON. MEMBERS: Yes, Sir.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Up to what time?

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): We can sit up to 8 o'clock,

(Interruptions) /

SHRI RAOOF VALIULLAH (Guja-
rat): Mr, Vice-Chairman, Sir, I rise to
support the Motor Vehicles Bill 1988,
which has come today for the considera-
tion of this House.

Sir, the Bi]l was introduced last year
_in the other House as the Motor Vehicles
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Bill, 1987. At that time, anumber of am-
endments were moved by the hon Minis-
ter himself and also by ; number of hon.
Members in the other House. [ am happy
that the hon. Minister has ¢onsidered many
of these amendments, Apart from the
Government amendment, somg of the am-
endments moved by the hon. Members
have also been accepted and incorporated
in this Bill, Sir, I must congratulate the
Minister for steering clear and ultimately
for being successful in bringing this com-
prehensive legislation. This Bill was prepa
ted ip 1979 but it never gaw the light of
the day. The necessity for such a conso-
lidated Bill was felt for a very long time.
Several committees had gome info this
question of consolidating the law relating
to moto; vehicles. The National Police
Commission_ the Nationa] Transport Policy
Committee, the Law Commission and se-
veral other organisations had presented
their reports. They were all before the
Government and the Government had to
s2t up as we were told by hon. Minister
a working group which went into this
question and the report of the working
group was presented as back as in 1934.
Sir, going through some of the chapters
of the report relating to motor vehicles, I
still find that there are certain discrepan-
cies in the Bill, Some very useful sugges-
tions made by the Nationa] Transport Po-
licy Committee as pointed out ty my co]-
lcague, Mr, Yashwant Sinhy and also by
the working group could not be incorpor-
ated perhaps for some practical reasons.
1 would like to know, therefore, from the
hon. Minister what came in the way of
the Government incorporating the recom-
mendations of the working group. Sir,
when the matter was discussed in the
meeting of the Transport Ministers of all
the States in 1986 some States objected
and perhaps the Government felt that the
recommendations proposed by the work-
ing group were not suitable. Whatever
may be the reasons now the Bill is be-
fore us running into about 217 clauses,
Going through this Bill, many of the
provisions and sections are only repetitions
or reproductions of sections which existed
in the 1939 Bill. There are certain very
important sections which this Bill has in-

corporated . Sir, since the Bill is before
this House, T would like to draw the at-



-~

575 Motor Vehicles

[Shri Racof Valinllah]
tention of the hon. Minister to some of
the important aspects or some of the lap-
ses which 1 feel should be rectified even
at this stage, Sir, going by the gesture of
the hon. Minister in accepting some of
the amendments, I would request him to
‘consider these suggestions in the proper
perspective and if need be some amend--
ments and suggestions given by the hon.
Members at this stage may be incorpora-
ted in this Bill.

Sir_ first | come to the question of na-
tionalisation which is very important and
with which all the State Governments are
concerned because the States are increas-
ingly nationalising bus routes, Sir, they
have problems every day in dealing with
this prablem of nationalisation because
people are going to courts and gettiag
stay orders. Sir. at some places the deci-
sions are being delayed inordinately. The
mest important aspect in this is that as
against the earlier Act, the authority to
prepare the scheme for nationalisation and
the authority for clearance and publishing

the Scheme and sit over the
judgmeny and  particular scheme,
in this Act is one but under the

earlier Act, the authorities were different,
Sir, carlier the transport undertakings were
preparing the scheme for nationalisation
because it is they who knew better what
foutes are to be nationalised, whether they
have the infrastructure or not, because it
ig ultimately they who have to run the
show. Sir, it is they who prepare  the
schemes for taking over certain routes,
then it is for the Government to sjt in
judgement over the State Transpory Un-
detakings, a5 to whether it is right to take
over the route op not. Sir, the objections
are received from varioug parties and in-
dividuals, and after that the State Gov-
ernments can then take a decision like a
judge. It is like a quasi-judicial proceed-
ing.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): It is R.T A.

SHRI RAOOF VALIULLAH: 1t is the

State Governments, Now, it is one
authority  under the  Act, that is,
the Statyg  Government. Formerly,

there wers two authorities. This is being
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denied in this Bill. In this Bill, what we
are doing in Chapter 6 is, that the State
Government itself is coming to the conclu-
sion tha; this is the route which has to be
nationalised. The State Government iftself
is publishing the scheme and then inviting
objections and when objec'ions are receiv-
ed, the State Government itself is sitting
in judgment op these objections and fin-
ally taking a decision whether that parti-
cular route is {p be nationalised or not.
This, I think, is not fair. The existing
provision in the 1939 Act is very good,
because number of cases have come in
the last 10 years of is operation; several
people huve gone to courts and obtained
judgement. Things are already settled, and
now what we are doing is, we are un-
settling the issue, Even the Supreme
Court had given certain decision. Now,
in the present scheme, if anybody goes to
the court, then the Supreme Court and
the High Courts will be involved and the
State Government will face a number of
problems. Thig issue was already settled
by the Supreme Court,

The second aspecy which I would like
to point out ig about the compensation to
be paid to the victims. I am happy that
the Government has accepted the Supreme
Court’s judgment earlier thut compensation
is to be enhanced. Now, the compensa-
tion is about Rs 25,000 in case of death,
and Rs, 12.000 in case of permanent dis-
ablement. Sir, what is very surprising is
that disablement has been defined in the
Act; bui T do not agree with the defini-
tion of disablement. Suppose, a limb is
amputated, or an eye is lost. Then it
becomes j permanent disablement. But
what happens to the person whose brain
is’ injured in the sense that he has been
injured in such a way that it cannot be
found our immediately? He has not lost
any limb. Tn all the accident cases, it
has been seen thag it is the head injury
which is the most dangerous, This has
not been defined in the present Bill. In
such cases. what is the Government going
to do? The injured person would not get
any compensation unless it is proved on
the principle of default, This is very diffi-
cult. The hon, Minister himself has
said in the Bill-—the Government has said
it—that the principle of default is very
difficuly to prove in the court. When
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the principle of default is pioved, certainly
he will get more. But when he gets
more, it shoald be an additionality, and
not ap adjustment, I hope I have made
mysell clear on this aspect, The point is,
even without proving in the court that there
was a default on the part of the driver
or the owner, the compensation is being
paid. That is a very good principle. and
we appreciate .. (Time bell nngs). As
1 said earlier, this Bil] has 217 clauses.

THE VICE-CHAIRMAN (SHR! JAG-
ESH DESAI): But my difficulty is about
the (ime restriction, There are so many
others to speak.

SHR1 RAOOF VALIULLAH: Whatever
tompensation 1s being paid, will be ad-
justed aguinst the future comgensation 1o
be paid as grdered by the court after the
defauly is proved. What 1 mean to say
is that this should be an additionality, In
many countries that is actually being pra.-
tised. In USA for instance, this is the
practice and whatever more is 1o be paid,
it is an additional sum, and not yp ad-
justmeny on the compensation earlie; paid,

Coming to the other question of testing
Tacilities, under section 56 of the Bill, we
all know that many vehicles which are
condemneds vehicles, are on tne road, pol
luting the atmosphere  All types of vehi-
cles are on ‘*he reoad. Sometimes, even
such buses of the State Road Transport
Corporations are also on the road because
of various reasons. I do pot want to
go inio the reasons as to why they are
on the road, But what we are doing s,
we are opening the floodgates of corrup-
tion by allowing private testing institutions
knowy in thig clause as authorised testing
stations.  Sir, we all know that there are
facilities with the Central Government and
the Stat; Governments for testing vehicles.
You may say thar you wre doing this for
certain reasons. For instance the Central
Government and the State Governments
may not have adequate facilities, That is
why the private autborised testing stations
will be allowed under this clause, clause
56. But what will happen? Whay will
happen, for example, in a city like Bom-
bay? Corruption will be there. A private
authorised testing station may give a certi~
ficate that such and such a taxi or a ve-
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hicle is not to be condemned, We know
the condition of the taxis etc. on the
roads in cities like Bombay and Delh.
What they will do s, they will go to
the testing station, get a certificate that
they are fit to ply on the road. There-
fore, 1 woulj suggest that this aspect
should be studied carefully apd if at ol
private testing stiiisas are fo be given re-
cognition, you should be very carefu} and
the rules must ‘be very strict,

Sir, in regaid to the special provisions
and Acis passed by the State Legislatures,
1 would like f; say that while there was
a Central law wxisting certain States have
been permitted, with the approval of the
Centra] Government, to make special pro-
visiong and pass certain special legislations
for the purpose of the implementation of
the Act wn their Sta‘es 1n respect of certain
matters. ‘Therefore, iy was possible for
the State Goveraiments to make such provi-
sions. But now, by clause 217 we are
repealing all those Acts and all those pro-
visions. After this Bill is passed all those
Acts and provisions existing in various Sta-
tes for the purpose of thc implementation
of the Act are going to be repealed. 1
would like to know from the hon. Minister
whether he had had discussions with the
State Ministers also. This is because the
States will have to repeal the existing Acts,
pass new laws and they will have to come
to the Centre for approval. This wilj be
a burning issune {oy the State Governments.
1 would, therefore, suggest tg the hon.
Minister to bave discussions with the Slate
Governments in regard to this clause,
clause 217 because all the Acts and rules
existing will  be repealed by the Stute
Governments, '

Lastly, T come to the question of na-
tional permits. Various types of permits
are being issued for goods carriers etc. We
have five kinds of permits. They are:
district permit, inter State permit inter-
State permit based on certain agreements,
zonal permit apd pationpal permit,

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): And tourist permit.

SHRI RAOOF VALIULLAH: Why are
we having these various types of mmm?
Where i the npeed for them? We just
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could have the State permit and the na-
tonal permit. Transportation has increas-
ed to such an extent that there is no truck
earmarked gas a district tiuck.  You will
not find a district truck anywhere. Whnt
T would suggest is that we may have oniy
two kinds of permits, State and national.

SHRI V. NARAYANASAMY: What

about inter-State pcrmit?

SHRI RAOOF VALIULLAH: If it 15
more than one State; three States, five
Stntes or ten States: national permit  is
there. Why should there be inter-Staic
permit?

THE VICE.-CHAIRMAN (SHRI JAG-
ESH DESAI): You are talking about goods
transport9

SHRI RAQOOF VALIULLAH:
buses

Fven

Even, where the area of operation, ex-
teadg beyond one State, as Mr. Narayana-
samy pointed out they can obtain national
permit. This would lessen the bulden on
the State Governments,

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAT): My own experience about
this is that it is misused like anything Tt
it is given for the passenger buses, the
State transport wil] be finished.

SHRI RAQOF VALIULLAH: Thep the
district problem will never be solved. We
have enough problems for n districy truck
or a bus,

Now coming to the clauses of the Bill,
my first apprchension is about clause 4.
about which [ mentioned to the hon.
Minister yesterday, Clause 4 relates to
age limit in comncction wi'h driving of
motor vehicles Clause 4(1) says: “No
person under the age of eighteen years shal}
drive 2 motor vehicle in any public place:
Provided that , motor cycle without gear
may be driven in 5 public place by 2
person after attaining the age of sixteen
years.” Now_ Sir, look a; clause 7 which
relates to resiriction on the granting of
learner’s licence for certain vehicles. Cla-
use 7 sub-clause (2) says: “No person
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snder the age Of eighteen years shall be
granted a learner’s licence tp dtive 5 motor
cycle without gear cxcopt with the conseat
in writing of the person having the ocare
of the person desiring the learner’s licence.”
Here the phraseology is wrong, In clause
4 the uge limit for driving a motorcycle
without gear is 16 years, but in clause
7(2) the age lmit is 18 years. So, T
have a small amendment to suggest. The
phraseology should he: Any person after
attaining the uge ol 16 years may be
eranrted a lenrners licence, This should
be there, Otherwise there will be contra-
diction between the two clauses 4 and 7.

PROF, C. LAKSHMANNA  (Andhra
Pradesh): What is your amendment?

SHRI RAOOF VALIULLAH: My am-
endmeny would bc that any person  after
attaining the age of 16 years may be
granted a learner’s ficence. Only then it
will be in comsonance with the provision
made in clause 4,

The second part is that many State
Governments, including the Government of
Gujarat had  suggested in the Working
Group that motor cycle without gear
which are mopeds, should be totallv ex-
empted. Even school children today use
mopeds, and why should they come within
the perview of this Bill? Majority of ‘he
State Governments in the Working Group
have suggested that they should be to*al
ly excmpted. 1 woulg request the hon.
Minister to see thay mopads are excluded
from this Bill. ~

Coming to clause 12, it says thut rhe
Central Government may make rules for
the purpose of licensing and regulating by
the State Guvernmen's, schools or estab-
lishments (by \vh'\te\ex namg calledy for
imparting instruction in driving of motor
vehicles and  matters, Shri Yashwant
Sinhn has given ope suggesticn. To my
mind there aré already district industry
centres in almost all the districts in  the
country. This kind of motor driving schools
should be attached to all the district indus-
try centres throughout the country. Sir, I
will give you ap cxample as to what we do
in Gujarat. Tnerc is a scheme for backward
ciasses. Also there is a scheme for mino
rities in Gujarat.
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There is a scheme in Gujarg for minori-
ties where we impart training to minority
students in motor driving and the entire
fee or stipend is paid by the respective
Boards — i.e. the Gujaray Minorities Board
or the Gujarat Backward Classes Board
And this kind of institution they have in
overy district. The whole scheme is moni-
tored by the District Industries Centres.
They find out the beneficiarics and the)
jmpart the training and the funds are given
by the Minorities Commission and by the
Backward Classes Board, Therefore the
State Goveroments may be asked that this
kind of institutions should be attached (o
Districy Indus‘ries Centres and whnatever
Sinha Sahib has said about motor driving

schooly in every district, they can be at- .

tached to the Distric: Industries Centres

Section 71 deals with procedure of Re-
gional Transport Authority in considering
applications for stage carriage permits. The
Bill has said that there shall be a reser-
vation of certain percentage of such stage
cuarriage permits for the scheduled castes
and scheduled tribes. Tt further says that
S:ate transport undertakings, co-operative
socicties and ex-servicemen will also be
given preference, 1 only want to add an-
other criteria for giving priority in appli-
cations, There ar: what are called the
backward classer. Ia my State, they are
known as “socially and educa‘ionally back-
war{ class2s” (SEBCs). The Mandal
Commissicn, for instence, has gone into
all this, Ther~ arc backward classes in
this country and thzy also should be given
prefarence after ex-servicemen, je, catego-
ry (iv). And in category (v). unemploy-
ed vouth should be given a chance for
this kind of , permit. These are the two
categories which T would like to suggest,
bhecause even the Ministry of Petrolenm
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hag included these two categories for giv-
ing LPG distributorship und for retail pe-
trol outlets. Therefore, [ would like tfo
suggest that these two categories may ako
be added in this,

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): You have made many sug-
gestions, Plcase conclude now.

SHRI RAOOF VALIULLAH: One very
important thing , ..

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): No, no, please conclude
now. You have already taken 23 mimutes.
You do not know how much time you
have taken.

PROF, C. LAKSHMANNA: If some-
body makes good points. he should be
given time.

SHRI RAOOF VALIULLAH: Two
points ouly, Sir. Section D1 deals with ves-
triction of hours of work of drivers and sec._
tion 93 with the agents oy canvassers (o
obtain a licence. These are two very good
scctions which have been incorporated in
this Bill, We all know tha; the drivers
are the most exploited lot and therefore
s0me modus operondi should be there to
penalise whereve, drivers arc being exploit-
ed. When - the rules are made by the
Stote Governments and the Central Govern-
ments and the Central Government, 1
would particularly request the hon, Minis
ter to be careful about this section so tha*
the drivers are not exploited,

About the canvassers, several advertise-
ments are appearing in the newspapers,
publications ctc. about arrangements being
made by travel agents for arranging tours
and travels et~. asking for remittance of
advance money, The public is not in a
position to kpnow  whether those travel
agents are approved by the Transport Au-
thority or not. Thereforz this provision
has now been made that every advertise-
ment by a travel agent shall bear the
licence number and the name of the aun-
thoritv which has granted ‘he licence so
that people may not be duped. This is
a very welcome section and in implemen-
ting this provision of the section, the Siate
and the Central Governments will have to
be very very careful. Sir, lastly. T com>
to the S'atement of Ohjects and Reasons.
1 have my doubts ns to why there s a

. difference between the 1987 Bill and the
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1988 Bill_ I would like particularly to men.
tion that in sub-para (¢) of para 3 of the
Statemen; of Objects and Reasons of the
Motor Vehicles Bill, 1987 iy is stated.

“laying down clear parameters where
the private and public sectors cap coO-
exist and develop in road transport
field.”

Sir_ in the present Bill the same para has
been totaly substituted. This would be of
interest to you also because you have made
a Special Mentiop this morning. In the
present Biil it reads:

“simplification of procedure and po-
licy liberalizations for private sector ope-
rations in the road transport field.”

Earlier there was, at least, some refer-
ence to co-cxistence of public and private
sectors in the transport field. Now even
taat pretension has been piven up: there is
no refe-ence to the public sector at all.
1 waulu therefare, like to know why this
change was made in one year, Whereas in
1987 the Statement of Objects and Rea-
sons had clearly stated about co-existence
of public and private sectors, now we do
not have the public sector at all. I would
like my opprehension - to  be cleared
and 1 would be grateful to the honourahle
Minister if he throws some light whether
we are privatizing everything. [ wanted
to say in the morning that there 15 a
National Commission on Tourism which
was constituted recently and to my utier
surprise and shock, that Commission has re-
commended partial privatization of Indian
Airlines.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): Air- India also-—both.

SHRI RAOOF VALIULLAH: This is
something which has come ag a shock to
me. Therefore in the light of the present
Bill’ T would like the honourable Minister
to clariy whether we have given a go-
by to the public sector in the road trans-
port field.

Sir, an assurance has been given by the
honourable Minister for the settng up of
a Nationa] Highway Finance Corporation.
The assurance has been given a number of
timeg both inside and outside the House.

[ RAJYA SABHA ]
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Because this is a very relevant point, I
would like to know from the hopourable
Minister when and how the Finance Cor-
poration will be set up, what its equity
participation will be and how it will im-
prove the national highways, on which the
honourable Members have also spoken
earlier,

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR] RAJESH PILOT): Sir, since the
honourable Member is under great shock
and 1 do not want the shock to continue
with other honourable Members also, with
regard to privatization, I just want to clari-
fy the position.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI); Clear their mind. [ am
ulso confused. ‘

SHRI RAJESH PILOT; Sir, the dis-
cussion must take place with an open
mind and open thinking. What the hon-
ourable Member hag read is, if I am cor-
rect, clause (c) of para 3 on page 131 of
the Bill which says.

“simplification of procedure and policy
liberalizations for private sector opera-
tiong in the road transport field;”

Sir_ this was one of the suggestions. If you
read paragraph 3, the last sentence says:

“Some of the more important modi-
fications <o suggested related for saking
care of—"

This was one of the suggestions. If you
g0 to the next page, this is the objective
which we have taken. This is one of the
suggestions which came from various gro-
ups, that we should liberalize more for
privatization. But what we have reacted
is it is in the objective on the next page .
So' Government has no intention to en-
courage privatization in comparison to the
public sector. Our policy js to go for a
balanceq approach and see thar the thrust
on the public sector remaing the same or
is encouraged. That js what the policy is,
in the entire Bill. So, 1 thought T must
clarify the doubt now so that honourable
Members do not carry that apprehension in
their mind.

THE VICE-CHAIRMAN (SHRY JA-
GESH DESAI): I was myself shocked
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because Maharashtra and Gujarat are two
States where . . .

SHRI V. NARAYANASAMY: Sir |

have to gseek a small clarification from
the honourable Minister,

THE VICE-CHAIRMAN

(SHRI JA-
GESH DESAI): Op this9
SHRI V. NARAYANASAMY:

On the Minister’s version. Sir, jn some
States and Union Territories, State trans-
port corporations are not there, But the
people of those States want State transport
cotporations,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): They can have them,

SHRI V. NARAYANASAMY:
My submission is this. The Minister now
gives a liberal policy. Will he take the
initiative to see toat all the Stateg and
Union Territories will have transport cor-
porations?

" THE VICE-CHAIRMAN (SHRI JA-
GESH DESAT): He cannot do it, How
cap he direct?

SHRI V. NARAYANASAMY:
The Central Ministry is controlling it.

THE VICE-CHAIRMAN (SHRI
GESH DESAI): He cannot direct.

SHRI V. NARAYANASAMY:
The Union Territories are under the con-
tro} of the Centre on all aspects.

JA-

THE VICE-CHAIRMAN (SHRI
GESH DESAI): He cap give advice.

JA-

SHRY V. NARAYANASAMY:

Yes Yes,
THE VICE-CHAIRMAN (SHRI
GESH DESAI): All right.

TA-

PROF. C. LAKSHMANNA: Mr. Vig,"
Chairman, Sir, T would like to draw the
attention of the Minister 10 one aspect, It
is good on his part that he has clarified
that it was only one of the suggestions of
the Transport Ministers of States and Un-
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ion Territories and that the objects have
been mentioned on the next page. Now
1 would like to draw his attention to
item “(g)”. In the light of the sugges-
tions of the Transport Ministers of States
and Union Territories and now incorpora-
ted as objects I would like to have a clari-
fication from him whether this will be an
indirect way of introducing much malign-
ed liberation or not.

THE VICE.CHAIRMAN (SHRI JA-
GESH DESAI): Do you want to react to
this?

SHRI RAJESH PILOT: 1 think the
hon. Member wants some clarification on
item (g) on page 132, which reads:

“liberalised schemes for grant of stage
carriage permits on pon-nationalised rout-
es, all-India Tourist permits and also na.
tional permits for goods carriages;”

I think. T will Teply to this because this
is one of the most important amendments,
So, I would reply to it after listening to
all the Members because this has lo  be
clarified. The intentions of Government
are to be told in detail in my reply.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Even I discussed with the
Minister just now.

SHRI RAJESH PILOT: In case the
hon, Member is not in a hurry to go, I
will reply to this part in my reply.

DR. YELAMANCHILI SIVAIJI (Andhra
Pradesh): Mr. Vice-Chairman, Sir, road
transport is' one of the highly taxed items
in our country compared to all other coun-
tries.

As far ag thig Bill is concerned there is
nothing to oppose or defend because most
of it is technical matter. At least after 50
years the Government has come out with
a comprehensive Bill.

But what I would like to draw the at.
tention of the august House to, is the
number of road accidents in our country is
very high when compared to all other coun-
tries in relation to the number of vehicles
we are having. For a thousand vehicles
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that are on the road in the U.K, the US.A.
and other places the number of accidents
is a3 low as 3.2 to 3.8, But, untortunately,
the number of accidents in our country
is gg high as 67.9. The annual loss due to
these accidents may be round abouy Rs.
1,500 wiores. in 17 o0 18 years the nume.
ber of accidents has risen fiom 1.15 lakns
to 2.15 lakhs. The number of killings n
the road acciden(s also has risen from
14,000 10 something like 40,000,

As menlioned by several Members, the
pumber of vehicles in our country has also
increased enormously, and according ® 10
the present projections up to 2000 AD the
road passenger traffic would imrove at ths
rate of 7.5 per cent per annum. The road
freight is also increasing at the growth
rate of 10 per cent per annum. So, a high.
way safety code is needed in our coun
try.

-

The roads are (o be improved—our na
tional highways, State highways, district
roads as well as our rural roads. The na-
tional highways are  network of 31,000
km. roughly. At least 24 per cent of the
national highwuys 1s only single lane—the
raral and State highways and other villa-
ge roads. Among the villages at least
three lakh villages are not connected with
all-weather roads and more than one lakh
villages are not even connected with fair-
weather roads. The rural roads by and
large are very meagre. To link all these
rural areas multiple agencies like the Pan-
chayati Raj. Roadg and Buildings Depart-
ments, some revenue department,
mand Area Development Authority  or
some other agencies are doing the same
function. I would suggest you ghould have
a comprehensive central agency to see that
all the rural areas are connected with well-
equipped roads. There is a need to have
express highways also. We are seeing that
the roads are not useful for faster vehicles.
Op the roadsides we have animals cattle
and sheep. They come in the way. So.
it is better to have express highways as
well as bypass roads so that we can bypass
human habitations whether it is in the rural
areas or in the urban areas.

Com...
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Though the national highway is only 2
per cent of the road length in the country,
they contribute about 43 per cent of the
travel on the national highway and the
State contributes to 1/10th of the passen-
sers traffic.  Svu, if a little investment of
Rs. 5000 crores or so is spent on the um-
provement of the roads I hope we can
save about Rs. 500 crores per annum on
account of fue] and with all the wear and
tear takepn into account we can save atleast
Rs. 2,000 croves per annum. I hope ‘he
hon. Minister ‘will take inio consideration
this suggestion.

As you are aware, the driver is at the
steering for about two to six days conti-
nuously, but there is no organised eating
place or yesting place on the highways whe.
ther it is 5 national highway or the State
highway. At several places we come
across sick and disabled vehicles and they
create traffic jams on the highways. So,
I would suggest at least on the natiomal
nighways you should provide amenities oo~
tres where fuel services, repairing services,
eating and drinking services and water and
toilet services are made available. You ear-
mark some amount to provide for the ame-
nities centres at the national highways. T
krow Mr. Pilot is 5 well-informed person
in regard to all these things, In West Ger.
many, USA and in most of the Westermn
countries such amenities centres are uvail-
able on the highways but here we are wit-
nessing everyday. .. .

THE VICE.CHAIRMAN (SHRI JA.
GESH DESAT): But they charge some feeg
for this purpose. Upto so many kilometreg
if you travel on the road. they charge ac-
cordingly. ,

DR. YELAMANCHILY SIVAJI: Yeu
can also charge. Our Government is afgo
going for it one day or another.

At several places you are going in for
new bridges ‘or fly-overs or for geographical
reasons you are going in for diversions and
other things. Wherever that i occurring,
you can utilise the old bridges or old part
of the road to develop the amenities cen-
tres so that it is very easy. '

T would also suggest that you appoint
Land Acquisition Officers in the Superin.

E EN
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tendent Engineer’s Office of the Roads and
Buildines Organisations of the State Gov-
crnment in the National Highways De-
partment so thar the acquisition problem
may not be g hurdie for the development
of the roads. For example, as far as Chil-
Lopruty and Vijayawada conversion  of
two lanecs intp four lanes is concerned
is long pending and 1 think the hon. Minis.
ter ulsc in his wrilten reply has szid that
the money wag available and the land al-
Jotment was also made but for want of «c-
quisition it was delayed for a long time
This hurdle may happen anwwhere in the
country. T <uggest a Revenue Officer. a
Land Acauisition Officer may be appointed
in the engineering department so that the
process becomes easier.

Another thing is in Federal Republic of
Germany. there is as system of continuous
parking lane. We cannot afford to wo to
that extent but at least amenity centres
for parking and other things will go a Tong
way. So far as class one cities are con-
cerned, we can have some truck loadine
and unloading facilities with al] the stor-
age codowns and crew facilities. This also
helps to relieve some conpestion.

While going over widening of the roads
you plan for these amenities centres. You
can derive some income from these ame-
nity centres. You can let out those things
and small snack bars.

There are hoardings on the highways. T
do not know whether the Government is
getting any income out of those hoardings.
On the hoardings, it appears thai a half.
naked or naked girl will be there and natu-
rally the driver wil] be aftracted towards
the hoardings. T think, it is not desirable
to allow such hoardings on the highways
because they are leading to accidents very
often,

As it is our experience. the accidents are
mainly taking place between 12 O’clock in

the midnight and 5 O'clock in the mom-
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ing. I possible, please see that the waffic
is restricted and ban the truck traffic bet-
ween 12 O’clock in the night and five in
the morning.

.

I understang that there are 700 check
posts between Calcutla and Delhi, If a
truck starts frem Calcutta’ coming over to
Delhi, necessarily it has to stop at 500
chech postg for octroi or whatgver it is.
These 500 check posts will involve 4 lot
of fuel, lot of weay and tear of the vchicles.
You coordipate with var:ous depariments
whether it is octroi or sales depariment or
forest deparimém and see that the pumber

of check postsg :Ee minimised.

Therc 15 no system or authorily in this
country to check the traffic in the country.
What T would like to suggest 1s that you
strengthen the traffic police system in the
counfry. If it is nevded if it 1s warranted,
you can always finance the State Govern.
mentg for strengthening the same in several
towns and cities also because there are no

traffic police stattons in Several States,

As far as dr{ving schools are concerned.
several Members have suggested that g
driving school should be opened in every
district headquarter of the country. In An-
dbra Pradesh also the SC, ST & BC Wel-
fare Corporation are traning boys to drive
vehicles. While getting licences, it is ne-
cessary to see thay driving schools are set
up at least in TTTs,

Another thing is thar whenever the acci-
dents take place, there is a clique between
the lawyer, fransport operator as well as
the police. So to do away with' that cli-._
que. what T would like to suggest is thaf
you gear up the Lok Adalats ang see if it
is possible to appoint special magistrates us
they are in the railways so that cases may
be easily settled.
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As far as recovery of loans from trams-
port operators is concerned, there are 10
Yakhs of operators in the country who draw
loans to the extent of Rs. 3000 crores
from the nalltionalised banks. You make
a point that to get the renewal of registra-

tion, let them bring a certificate of “no’

objection” from the concerned bank or
financial institutions so that recovery of
the loan is made easier for the financial
institutions. I am advising you only in the
interest ... (Interruprions)y ... of nation,
7.00 P.M :

THE , VICE.-CHAIRMAN (SHRI JA.
GESH DESAI): It is a very good sugges-
tion.

DR. YELAMANCHILI SIVAJI: But
he is not serious to Tecover the loans. Sir,
as far as the tractors are concerned, when
ever a villager who is mostly illiterate,
comes to the town, every police constable
or the vigilance man will harass him for
the production of this certificate or that
certificate. Naturally the farmer carries
some of his family memdbers or agricultural
labourerg or some wheat or cotton, what
ever is his produce. as well as some manure.
At the same time he also carries dicsel oil
because hig tractor is generally far away
from the diesel point. So. he carries all these
things in his tractor whenever he comes
to town. The moment he enters the town.
the traffic police will catch hold of him.
He will squeeze Rs. 200/- or Rs. 300 from
him. The vigilance people wil]l say, ‘‘Why
are you carrving diesel oil? Ts it for
blackmarketing?”’ and so on and sp forth?
What I would like to request the Minister
is. exempt the entire tractors from the har-
rassment of police department. transport
department and vigilance department. Tt
will not cost very much. It is not a loss
to the States or the Central Government.

With recard to autes, in several places,
rickshaw pulling is the "only alternative
source of labour to the agricultural labour.
ers small and marginal farmers. So. you
give a thought to this aspect that rickshaws
may be replaced by autes. You finance
them so that the practice of a man pulling
gnother man and manual labour involved

[ RAJYA SABHA ]

Bill, 1988—Contd. 592

in it 1s given up. Dr. Lohia mentioned
several times that a man carrying a man
is inhuman. So, I hope, our dynamit
Minister will give g serious thought to thig
probiem.

Another thing is about modernisation of
transport. About 30 years back, the Hin-
dustan Motorg entered into collaboration
with some foreign company to starg this
Ambassador car, and the same day, a Japa-
nese company enlered into collaboration
with the same company but the irony of
fate is after 30 years, we are running into
collaboration with the same Japanese com-
pany for the production of Maruti Suzuki,
You develop some indigenous technology.
Let our investment on R & D bear some
fruit.

THE VICE-CHAIRMAN (SHR] JA-
GESH DESAI); Shri B. L. Panwar. You
please restrict yourself to eight minutes.

SHRI B L. PANWAR (Rajasthan): Sir,
you should be generous to me.

THE VICE.CHAIRMAN (SHRI JA.
GESH DESAI): I am always generous to
you.

SHRI B. L. PANWAR: Sir, T am going
to make a number of suggestions.

THE VICE.CHAIRMAN (SHRI JA.
GESH DESAY): Yes, you make sugges-
tions so that the Minister can take care of
them.

SHRI B. L. PANWAR: Sir, I rise to
support the Motor Vehicles Bill, 1988
wholeheartedly. The present Motor Vehi-
cles Act is in force for the last half a
century. There have been drastic changes
during this period of post-independence
With the dynamic leadership of ouy Prime
Ministers, there have been tremendous pro-
gess in the country and simultaneously
there have been changes in the road trans-
port technolowry. The road network in the
country has developed and there has been
change in the pattern of passengers and
freight movement. The improvement in the
technology of the motor vehicle manage-
ment, necessitates an overall change in the
Motor Vehicles Act, The special feature
of the present Bill is to bring uniformity
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throughout the country with regard to the
motor vehicle management. The States and
Union Territories administrations have teen
assigned the duty for the proper implemen-
tation of the provisions of this new Bill.

While legislating this Bill, special care
has been taken with regard to the changes
in socio-economy, technological administra-
tive control, pollution control, road safety
measures control and regulations of the

. movement of road hazard equipments

and to meet the present and future
requirements in the Bill of motor vehi-
cle management. In the present Motor

Vehicles Act 1939, we find that there are
separate laws, rules and regulations for
each State. In the preseni Bill, some of
the State laws have been incorporated.
The working group was constituted for re-

viewing the existing laws and it submit-
ted its recommendationg in  the
month of January 1984. These rc-
commendations of the working group
were  further put up for considera-

tion before the meeting arranged of the
Transport Ministers of our country in
April 1986. The said special meeting consi-
dered the suggestions of the working group
there was also a countrywide dialoguc on
the new Bill. Suggestions were also invit-
ed from the general public and the or-
ganisations dealing with motor vehicle ma-
nagement.

Sir, with this background, the Govern-
ment brought the Motor Vehicle Bill No.
56 of 1987 before Parliament. This Bill
came for scrutiny before their Lordchips
of the Supreme Court in the case repor-
ted in AIR 1987 Supreme Court
2158. Ta paragraph 14 of the judgement
their Lordships made certain observations
and suggestions, In view of the observa-
tions and suggestions made in the judge-
ment, the Government withdrew the Bill
from Parliament and the present Motor
Vehicle Bill No, 60 of 1988, in the pre-
sent form. has been brought for considera-
. tion,

Sir, the present Bill No. 60 of 1988
is a progressive Bill. Numerous beneficial
provision have been included in this Bill
by way of addition of new clauses.
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There as clauses 7, 8 and 12 in Chapier
IT regarding regulation of driving licence.
Clause 50(2) has becen newly added for
the benefit of the legal representatives of
the deceased owner of the vehicle for trans._
fer of the motor vehicle. By clause 59,
age limit of motor vehicle hag been fixed
and by clause 62, police has been entrust-
ed with the duty to pive information re-

garding stolen and recovered motor vehi-.

cle in Chapter IV regarding registration
of motor vehicle.
Ve
THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Please comg tc your
suggestions. .
SHRI B. L. PANWAR: I am just

coming to the suggestions, By addition of .

clause 127, a provision has been made for
tremoval of the abandoned or left unatten-
ded motor vehicle at public places and by
clause 131 a duty has been cast upon the
driver of the motor vehicle to drive with
due caution on the unmanned railway le-
ve] crossings. There is a new provisions
'vide clause 135 regarding investigation of
accident cases in Chapter VITI which deals
with control of traffic. There is also ad-
dition of clause 158, 159 and 166(4).
A lacuna visible in section 92-B(3A) of
the Motor Vehicles Act No. 4 of 1939
has been rectified while legislating  the
present Bill, the corresponding clause of
which is clause 141(3)b) by using the

word ‘more’ in the place of ‘less’ which .

is the correct word denoting the true senSe
of the legislation. Sir, even when section
92.B(3A) was added to the earlier Act,
1 made certain suggestions. But, at that

time, they were not fitted in, But T am

glad that these corrections have been mada
through this Bill.

The next major difficulty was with re-
gard to the different interpretations of
section 95 of the Motor Vehicles Act,
1939, The restriction of lability with re-
ference to the kind of the vehicles which
created judicial battle which interpreticg
section 95 f the Act has been simplified by
incorporating a very good provision in cla-
use 147(2Q) by using the words ‘the

amount of liability incurred” and moaking-
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no distinction with regard (o the kinds of
vehicles.

There is another good provision in the
present Bil] which increuses the amount of
compensation on account of diabilities
without fault ip certuin cases from Rs.
15.000/. to Rs. 25,000]- in case of death
and from Rs, 7500%- to Rs. 12,000}- in
respect .of permanent disablement.

THE VICE-GHAIRMAN (SHRiI JA-
GESH DESAI): Only one minute more.
You please make your suggestions. Other-
wise, the suggestions will be left out.

SHRI B. L. PANWAR: It hag been a
long experience that the injured claimants
are not paid the amowix of the award
stramnghtway by the opposite parties, i.e.
the owner and insurer, and they have to
undergo a long litigation. It would there-
fore, be proper fo accept the amendment
moved by me with regard to Clause 140
in the Bill.

In Clause 140(3) T have further sugges-
ted by way of amendment that the words
‘fracture’ and 'wound|minor injury’ should
be iaclided with a fixed sum of Rs, 7500
and Rs 500 respectively. The reason for
inclusion of this amendment is very spe-
cific. (Time bel] rings.)

1 have moved amendments to Clauses
169, 173 and 174 and they should also be
accepted. Now, the Claimg Tribunal sho-
uld be given sufficient powers to execute
its award by itself or its award should be
got executed by the District Judge and it
should not bt left to the executive autho-

rity- . LT W}Tg

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): You. come to your sug-
gestiong  straightway .

SHRI B. L. PANWAR: 1 now make

my suggestions,

(1) There should be a provision in the
Bill or rules that no liquor shop should be
allowed on the main highway or on the side
of the rosfds. Such shops should be
wed only at a distance of more than S
kms. from the roadside. -

allo. -
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(2) There should be a provision in the
Bill or rules that goods vehicles should
not be ullowed to ply on the roads during
late hours in the night say, from 12 c’clock
in the might to 4 a.m.

(3) The manufacture o¢ tne iransport/
goods vehiclg should be direcled te tie «
speed overnor on the engine of the heavy
vehicles to limit the speed up to 60 /70
kms. only and for other vthicles ulready on
road, their owners should be directed to
the speed governors. By doing this he num-
ber of accidents could be minimised. $i-
milarly, there should be a clear provisich
for proper maintenance of waational and
state highways. The national highway pas-
sing through Rajasthan and the g:ate hig-
way is Rajasthap are in precarious condi-
ticr and there should be a special Budget
allocation made to the State of Rajasthan
for regular and proper maintenance of these
roads.

(4) It is an open secret that there is
rampant corruption in the grant of permits
to motor vehicles. So as to check disease
I would suggest that the application fee
for obtaining permits should be increased
to not less than Rs. 10,000 so that frive-
loug applicatioas are not filed by unsam-
pulous persons.

(5) In view of the increase in popuiz-
tion and acute congestion in big cities
more bypasses should be constructedq so
as to avoid accidents and pollution in the
cities .

(6) Corruption also needs to be che.
cked by proper legislation regarding issue
of finess certificateg and driving licences
We have come across a number of cases
where vehicles are not checked and tested
but fitness certificates are issted and deh--

‘vered at the residence of the owners: of

the vehicles. Similarly one can get g driv-
ing licence without sitting at the steerieg
wheel and without ever being tested in dm.
ving. Such certificates are easily available

(7) Yater-State route service should be
encouraged and State Goveroments should
be"persuaded for granting maximum inter-
State route permits so that the general

F B
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pueblic may get the facility of long route
service.

(8) There should be , strict provision
for checking ang preventing overloading
of passenger buses, jeeps and taxis since
overloading is one of the major causes of
a number of accidents. In case of over-
loading there should be a maxmmum penal-
tv ang the wentence should be vigorous.

(9) Then there should be a stringcnt
provision for accountability;

Th, authority, who has the power to do
athing. if he fails todo that or if he
permits necligence in the performance of
that fuaction. should be penalised rigorou-
sly so as to creat: a sense of fear in those
who have to act properly and ip accord-
ance with the provisions of the law.

THE VICE-CHAIRMAN
GESH DESAID): No. please.
down, *

(SHRI JA-
Please  sit

SHRI B. L. PANWAR: Only the last
point, Sir.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No, no. Please bear with
me. I have told you several times to con-
clude, but you are going on. That is
all. Yes, Mr. Kailashpati Mishra.

g & faae & ot wrs AT a6

NT AFT £ |

R
9T uF @IX fOEs wg af
ﬁmgqgfaqwa'ga' osar
A ATV

\
A
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gzg & afen JfE F A
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Ffgwem weFi FFT AR 7@ A
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Tz qfifmafe gafaw o @ @
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g7 #9 § “fim s AgE § 2
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Fefl, oA gria FARH THT g
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for fredw @Y @ ofr w7
1§ SEar I G O|TEAT B
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e g, fagr o & weeT W
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RE FwdlE CTORAT F OF A
60099 TW A% TS QX JA T
g AR 3 ¥ o T a9
feafe & & o agr-dr a9 s 13-
14 g a9, g%e gy T aw ¥
gl g 7 aferw ¥ WA w
SATAT & | T 600 FET BT A1 WA
T 9 g1 a7 9T gg A
wIgAT g U § amae w fmaat
ST F Wiv TR 31 WA AT |
TR § G oz @ U A THEE
foe ot Fawm &y 3T #R qw @z
a‘a'wﬁrj‘@ FodlT | AATIT TE WS
g fr & aqi ¥ s fot amEv
F AR &7 FE /T ¢ 1 I g F
AT 53T g9 a8 g9 @ 8 |
AT Frdr &1 ofr FRaAAmT . Taw
a1 oifwe wfr foar gar § ) SEEw
fee s faega S ogd B g wer
FIT A g AT F O A A
C/WE F 3§ oTv ogrg faar, 9w
TEE N, T fER W g N @ ¥ &
@ T ¥ SEFr WA W6 &
A | fgar oifre & 3w gare aw
9 @I AT T T AR GHIQE

THE VICE-CHAIRMAN (SHRI JA-

GESH DESAI): Is there ao tax?

SHRI YASHWANT SINHA: Passenger
tax is compounded.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): In Maharashtra it is 22
per cent on the ticket.

.t s ofg fresy oy T wTe
ug Tg YIE@e @l & dw ) faar
g @t fagre § QF SF g I
AT @Y QT | ATIHFAT 5T 13 AT
g Fr afagl #v warfed &1 @t
gfand faerdt T1fg 3 STt et )
. & ool agar g £ fagre aage
YT G dFAC TR oy a91
F1 WY TG TAT FT L A W W
NESIUE N e i G
W & I seree TfvY, g
. e aefre dfay #@ S dvw ®e

[31 AUG,
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g A A= A g § 9%
¥ ®I7 gATT @AT AT | 4qg
ST faw Segd tHar 3 "I,
qg  H(H FEEfAT 3 AR "W
g a1 @ma eﬁra g g
& gamar g f amem WA o,
ST oAwAE g AT gEATT Wy
g, WAGra gget & e &
WEEE F W 91 gmr ol
TE 2, ITHT AIET FLA HKT FHIloe
Wm atﬂfa; 7z fagqw aga wga-
Qi 2\ 38 ARt & faee
7 saxr  gE-glaar & d@dfag
%n # 79 fagos § FHaq "Trra'rz
AT AGA( F | .

HY  gger |A@e amsr 4
g1-FT (1) & FIR § § fyaw
qg° F AT A7 Eﬁa“rsn -

“Provided that the motor cycle with-
out 3 gear may be driven in a public
place by a person after attaining the age
of 16 years”.

§ madg w&r St & wrEar
g 5w Wt 18 99 @ wilfw
qeR g gAAr asy A, gAar
W A mfsai =wemd § ¥ gdem
g99 & | I@eg § wmEE oA@dr
St & wgm iy ozEw faee @
Fﬁ%‘rsﬁ fafados 18 @ Fw

¥ gEd
F gy (1) & e #
g FE WA G —

qaET - @, qrmr} 7
faaw

‘No person hall be granted a driv-
ing licence to drive a heavy pasenger
motor vehicle unless he has driving h-
cence for two years to drive a hght mo-
tor vehicle.”

a1 zad 7 w1 0 g fr foad
| 31 AT FT ATEE w1
ATIHE 2, IAF! &7 §T F IIg
¥ rwe F1 arzaw 2 famn S
§ za¥ wgar 91 5 g Nfaew
faat sa fF F=q @gg@qg @ &4
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¢ Wt §1 f& zEwr «@zE9 @4
F &1 gra qg F5 HIWA WY B
f® =gy, =ttt afg Wm'q'% a
A g #1 fafgem wgar #
HEWF A4l 21 I GIT F FREL
Y ag wrEHl ;AT HAAAT g owAr
g, & Ig&T & iR LI IECE]
¥ & =1fed

T dAma guEs a9,
FEAAT(4) F ¢ H § 1 TAH
g a1 1 § f& w1 gmEET &t
ATZAY @AT ATZM, ITEHT FF QH-
A fAfafedaT gy 91fgd,
derfrs Arar AT Afed | gER
qw ¥ foar @1 ag7 &9 § AR
wfwfarg Avsara aFC § 1 WAX
qg @149 AFT fodr g § Ao
Q-0 HO AT ATRA KT TE
sfagrg @, @ IFQ A F@HW
qIT FHQ A GEEAT FT AT B
# gt g

i & =gt z 5 @
wfageg &1, 97 fwenr w1 §, 9§
guTea w3 g1 g

ATYET, AT AT Il A
ggr ¢ 7 @ 3w A wmfedt =¥

F g€r st § s @ &
sz wfg ad AW arEr #F: O ogEAT
40-50 FNT & = 9T WY §
T e #1 d€r 1 ¥ O WErE
g food agf & og=x T
g?r'{m%fmsrma’rwrarfgwn

g ag qHemd FE FTOT ¥ g’ra’?
ANRATL TAAATAETT THACTTAA
% fsm% IRT AT IO T FE
sn gEFal g, @fFw W@ wAr

RO N gHEArd Al
qrdr § 1 F9F 9@ A grsfaw
1032 RS—20.
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arsad g & A8 &1 gAY 2@|i-
TF FHe M g%, awrd mE #1-
gRAX 4% dF1 gHr &, @9 97
FT A IJAFT FAAEL M F4AT
Y 1At gHEAT & WY
q wafepae  dm Y 7 aged
w7 q%r A ST ieEl g
ar gHeard gom & 1 gEdr feafa
gt & %9 ¥ FW 50 wradr F
FOT grRAT AU 0T F adr |
g ¥ " dar ot & =gm
fe z@ ax fagig Fe8 v =Thgd
el gt wrfgd AR 3@ a<g F
HIET q1q A grza} fad o it
AFG F AT g, O I Hed
qUg 97 &1, WL a7 TG T &,
T IFH!T A1 & et a7 srlegd |
I FARH A g qd &, worhgs
gr s1a g, Af@ FEAIC g Jrr §
gy feafg § wmfaxw fwafas o=
T W g afvw @ & afa
W1 fewdde Fed & @ wd
ITET mfeat s@W & &g TATS
T W AR gw AR Y gdeTd
& A &0

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): That is very correct. In

| Maharashtra the drivers have to undergo

eye test also.

st I @ A7® : weEw, #
A =rg f graw @ AT oy
fefaea freg gt =rfegd, arfs
ot w9 g% & 3 @y gwd #
& ar &Y AT fere ofa oo

g & ar
! ﬂfm trr«r?ﬁ'n't{a"r ot
FT T w'T faiy sarg F
arfs gaeard w9 g | OF A1
W F S =g, et ¥ %
Y. A gs WEd N ¥ W
FaFar, aFs Wiz § gy i
aadt £ f5 aew w@ T qfewa
g‘rmm%ﬂrgwmﬁw’tg‘rm"r



611 Motor Vehicles

[t &r & aEq]!

g1 fesdt ¥ mr@A  dg 999
® §© A o §, & agm f¥
Aty g ot gER AR a@E
o g & Fw MadEs A g
fF gIRT FY FrarAr § qIA QUAY
®9 F JH, FMIH I AU
_gHETE g Jar w3 §

qT [OH AW F FeITAiT
¥t ¥ F agT g8 T w0
qgAT §, wIw gH AW Al g
qAITE araa-n'«rea a5 AL, AT H
ivrﬁ%‘m:aﬁa“{g ﬁ‘qﬁg'a'qr(
w3 =wd fawrr & wre & oan
¥ R T B FHATY §F AW 99
FF & oK GF w7 4X F WER W
g § AR A FAT §, AR
T AT & ar m A
FW @), 4 9% ¥ wETC 0T &
Lxclt O

Iqaursaw (&t waw  wE) ¢
ug faeger @@ aw & 1 & wFa
g, wmifF wgrase & &% @t ag
feargdiz @ frmr 2 _

ot §n zw maw : zEfEE 4
9T § F oww au 1@ e
Fr N A T § W gg ifew
gfag & @ Wm & ag @ #
Ty qEr § W A0 sfaana Awrd
¥ F Yy § FF 25
71T 50 &G aF dq & A< fas
qEAG & gEriw g, e
arw &1 ifew ofqw amr gw any
aﬂﬁwmmmtayﬁaw

IgF FIFT X MAT | W
T AT § & ame
g sy s, faudr @
FET AT T &% f@r 1 Ig "wHY
® A, few oom¥e  fewuaee
@, T, 39 G-It dw @ o
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Tq 93 St AAFT FF FTET I
o & wgar g fe d% a3 wgd
¥ @ #few gfq &Y mOA sgawy
A g afer o wed ¥ Frd
SqFEAT AL &1 UF ATE & A
7@, @O A ¥ Ao
a1 wWr & feT arifee arer @
¥ A W@ 1 39 aYg § AW
Q*ﬁgz'@@%l faeett, awrd
FAFAT M qEE FF g AGN
F THEISET A A HOF 99
uFEz §, AfFT BIE WEd ®
ga-ugrsefam & 1 & agm
ATty der ST 39 WL A g1 & )
TF WS AT wtAT wgar g &
4 W gieId g, WmEw w3
Tafadt ¥ F1T0 ¥ gdeA™ s, ¥
u’rt Fe WErA o & fer A
Wfw &, WA IEF W oA &
S, a1 302 IWT AL GY &Y.
¥ dgq W@Igw dcq 41 ATTH TH-
AT grit AfeT we we &
@ g T F oFEw fammoar
M ¥ IGHET ATF A Y, AT LT
at gar o wiok gfeaw dae
Fr § TZT FANIT qATAT ¥
FaA a7 GIA IV A1 FY ACAT ¥ |
& wEa g

& agm f§ wrdm wEr S s

TEARE ¥ ogg U AW fa=Te w% fee
T qE Y A7 gEeArd  gdr &
AR AT I WA &, @R fAd
gy F 8w AT FT AW | HAL
IETAAT ownEe  fEar smar @
WH-gW F¢ qaErsc fear wrar @
gQT g ATy &, & Iw s
e @1 fawd A sgaear Py
wifgg |

qRAL, TR W F 9w F
Sgar § 5 o @l oo e
endl 9T famT &I AR AT qw
fam &, son qwrEAw & A wifew
&, aqify mrEw N foex
AT grfer & @F Wt TEEr G-
‘Iﬂma‘q%amau

E ]
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st At Twa @y o (fage)
SugwTener wgrew, ¥ gava & fm
AR wred fygar gwg g@l amdn
Ty ot fzar , 9§ & fawe sumEn
faatfes  @oar & & s

ITPATE  HERg, ¥ ART
wfrew faw, 1988 FT guda F@r
gﬁl g &% & @WNTT ®Y 19 3

AAAIT Ay wEgg ¥ W faw
49 g F IT GEA & guUW
W™ g | WEIT 1939 F
fad wgF Tar ¥ g, g@r
T, wWifs 39 IWT ATH I
AT 49 TIA FT AGT G Wi |

THE VICE-CHAIRMAN (SHRI JA-

GESH DESAI): May I have the leave of
the House to request Prof. Lakshmanna
to it in the Chair?

[The Vice-Chairman Prof. C, Lakshmanna
in the Cha.il'.]

St TRAT THA WIE : ITHWTETEA
agen, gt guy faei g7 a@re-
FA9 FT I W FT Feddr gE
ofefeafs #Y @y go, s FO-
gEAIfase, Zxarasn of@dd go
g 34 |AT qt F7 TN zE e
¥ guTEW FT qET F N @1 g |
gIaFT gAY wEET ¥ g & fag
gurt ¥ qa@ § f& AW Are-anEw
mfea & wreger ¥y wfie o6k
qfems Ffar ofae 0| F1 oF
FT famr & wa wrgAz Fforr A
qfeers Ffar ¥ w7 ¥ TEAWIE #Y
FIx gt mfedt ¥ FE &% A
@ T §1 qE GFAT T AL HEE
¥ gfagre ¥ gar &

gt & adf, JTavreRs  AERY

rew ¥RET F AN w1 @ oXfwHE
fqezw W1 TR @wrw fEar
gg N wiaargs wifwe fewew ar
Frzr fawzw AW aF G991 W7 Q@0
a1, IuF! gRiA garw fer § A1
afz ag w31 w17 f Het wEew Ay
waar & wfafafg @@ & A oo
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gefae faeew AT et #Yer faeew
¥ famm @y § @Y 1% wiawfa
T&r g gafa & s i ow
| ¥ GeT 6T qur )

JTAHTSAN WEIZT, HAY WIAAT
qEeq OHIA WIgT A qfear Y @i
F A A admn | ww gt X
mfgdt v wfie sgdr W1 @ 3
ot agi mfeat £ afis &9 F@
F A I garE fzar §, ag &y
FEY 1T gEET g afq 9% FE fw
IR I AT AT FW@ GV AT
gt ara gr, T fi5 afga) # e
FA FT AT GATY AR ATAY farashy
¥ oggR M ¥ TZ F  CAMIST &7
gwraar fear & & gad faawar &
fadza s SEm 5 5 3 Wy
Wt & Uz &9 AT Ifed &9 §
qUq AW T AFTAT FIG q AR

w8t AT |

g, ¥o faw & foss zarst
& fag gg*i AT AUfEA} *FY sgacyr
Fgraara 9C &9 S fear g
I WM { wradT Her AgRg &0
ST ATHET FIAT FEAT1 AT JT4Y
figmw afs fasw ot & wod wwa
F A 9 JIATITT  WI TEFT FY
g #1 fa% fear) mag faw Sy
Iaq fagie &1 9w g FT €
¢ gafay S sadr fagre e
fox At fom gl 7 &t @sw §
o 7 & 98 Iqw § ) F¥S Fgq
THY AT IR ATEE g
gy g&r &)o@ & aE A oxfwe
feqr ST & | HIS FE I AR
FEITET gra ST Tigule &7 oy
gfear mfeat =wamy s @@ &
agi wifaat N d@@T TAAr ], -
q&q7 &1 9Ac@ xoar sarr g fw
faay gy mfeal & wae @ &
Igx @Y wal 9T &3 wy §
& @t Aga ¥ fRagw w1 Sgm
for 48 oY @ fagre & sat a1 gwv
gw &, afFpa T Y o) TEE
qqicy sgaeqr JIET Ht FrAEr Arfgw y
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[=r Tadr o= Tg]

agrey, & ok @@ ¥ fau wmE-
a’?qqa“rq@zzrﬁ g+qaTg IAT 91gar
g fousy =ix g we Wi
geegql &1 eqr9 WEl AT § 1 AW
idY wgrea ¥ “q grze cfafada”
F A ¥ uF @w o § ey
f& QX Aww grig@ F fFar wkew,
27 qT, FFAg F G ghaer &
ST FT TCIAT | FHY FTAF WX
wifadql ®1 gfqar wrw g1 Ty
. Jarfs qR AW § S9Fr gear w9
g A ¥ s & sEes g
¥ 9t ageg ¥ fragT w=m &
“3 grge ofafede” &Y S @ 2
TRy wiaws-y-wfags sg 1 gEwr
ufas-F-mfas garz w31 798 Jarfs
e ol i K - R E - B L
F Qs o e #w@i anfaat
qar ATwHT F1 gfaar o fre

Tq faqr ¥ wast FAfegl, FAaw
TR TS g0 ¥ weEr A W )
% o9 g Fral v qgwar T@¢ SrE@qr

g w@ifs ¥ g7 9@ @@w d  F

1 93T § T® ;ragfE wteargE
¥ FT TS uq%gamaﬁ TN
amAr mar g, & ot wigm f& oy
WEIET I QT WEIT arz?f |

q§ AT Tt FF oW HG
qOIT Bl 8T T AT & KT argrrrl
qEFl F TAGHET F A ¥ A
aﬁ?ﬂfamfammg | afew &
qay ng’raq%f fraza w1 =rga f
gTFl F TURIGHFW T q19-9 A7
ST #1 giqgr &Y oY sy § <@
ST | S gIFR F G A o
AT R &) ¥W T U5 G
T F| § sarer st fAAw @ §
o wfys Jgw JowATTS FT XA
¥ W A A AT gfaam &
HTAAT FIAT 98T & (a%q w1 g27)
8-00 P.M.

TF-aY fire T gy & A §)
AT @r T[T qFIHETT oY
Fga Fgdr & W UL Wy AT wEEw
ﬂmtgﬂaﬁm%ﬁam‘r
& asfEsw A g agt o
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gn & frar wmo fr g o fafaims
7 a3 oYv sa¥ Jar fF & Fgr Ay
&t % gfgur &1 earw @ A !

oRitSe § 7O gt & Iy A
TR S et a9 F &) %@ qgw
¥ 7z Fgur =g fE o owse
¥ uT 19 &, a1 AV ;OA & A g
3°g at «qr7 fAet strar & Sfew faw 0y
T gqdrey JIATE JaF R A IW
faq g &g Tga T@l

gady ar|, Y OFRAIEE g § 9aH
fraeY wordy ¥ F9F wEd e F
W Fga AT A ¥ | ggd At &
Wregse w7 @ faar 9 3o adr war
T &\ WA TEFT eqsERO Gy
st ¥ & arfE fogar st g
IGHT FEET § TS a7 9747 AT T
i fqg®1 Tz g oo Sawr
FFEFANA 7( fA7 AT gy T FH
Frer 1 g1 Wy fas stro

aﬂvfrma?#qarwg‘ran%
maﬁmmwgmqgag&a@,
mfeat &1 gear feai-faq gq qw &
Fedt 91 Wr & #HT U wfz Y
WA AT F FW AT 1 @ 8§,
7@ 97 TN WY § | 741 Ay wERE
B-uret qifeai 10-10, 5-5fAae
¥ yr@e o yg o] ¥ =wrd
TG X H+F AMEY § Y FATE ATC
zq ¥ wfus § "wfg . @1 Y s
WY frg @M #@x 9t mfsaiy
star fo qrEgEE & T ¥ Fyr w4,
TF 39 AT AR wgT Hgr A g,
gral § A7 & AT 3, WF F
SEF FIAT gEF! g AY T q9i-
Y:HIIT g1 A1q7 & ITET HHY Fwv EiEe
o foau $1§ g7 #r gaEqr wHT
frﬂrﬁ afus gar 3|/ arery migan
F 3% foar a7 9% oy arfeay
# qfae @ fou o) & 3o warfaw
F T At AFIRT F1 A wIHTTT
FET |

SHRI1 SUNIL BASU RAY (West Bea-
gal): It is already past eigth. -
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THE VICE-CHAIRMAN (PROF. C.
LAKSHMANNA): Members are getting
restive. . . (Materruptions) ... -

oY T IWT WME: 0w fAe
Fgag s M F F9T 194 F
FI § Har WEIRT FT 1T MIFE
FEAT AET | IEF wg ™ g
for using a vehicle without registration
or a permit. g AR F fqw 2 T
gaishg Ffag e Arg F JF AT 3
FATTEIY FITATAT T@T E | 399 &N
F F1E GO AG EW T § )
HESAT A€ G JTCAT FiE F@w
ar & i faam, sfas quiar aemd
gt & #Afaw  wTma  g@ S\
IAAY &7 I IW g X AfeEw
¥ foo 4ot a3, Ay wITE oY
qRETAY g | sEfay A gEE g fw
T Ffewr S & Sa® At A
T@HT AN Iq 957 qeFr
WETT FIA FT TEEIT F ANT X
e g wfsw wF-fea FET ]
ar 3ua TRt qxfre frar smo arfs
¥ Wra4™ A ST FTAT AT § a8
Fxgtomg 1 -

- EA UK ¥ gy § qF: FaAT wEI-
gq &Y 9qAIT IAT  ATEAT R/ A1
frarg sq fad F1 quda WY § FIAT
_0ZAT )

st § Tw ArEE ;. Avwq AT
SAATATAIA G, W57 AR E . L .

THE VICE-CHAIRMAN (PROF. C.
LAKSHMANNA): 1 know, We will have
the last speaker. -

(MRS.) ASIMA CHATTER-

PROF.
JEE (Nominated): I will take four to
five minoutes.

" THE VICE-CHAIRMAN (PROF. (.
LAKSHMANNA): 1 know. The under-
standing is, Prof. Asima Chatterjee will

speak. After that, we will adjourn for the
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day and tomorrow Mr. Pilot will give the
ceply and the rest of it. Only Prof. Asima
Chatterjee.

rROF. (MRS.) ASIMA CHAMTTER-
JEE: Sir, I welcome this Motor Vehicles
Bill, 1988. The Bill covers 217 clauses
in 130 pages and 14 chapters and the hon,
‘Minister must be complimented for the
preparation of such an exhaustive bill.

My hon. colleagues have already dis-
cussed many important aspects of this Bill
and have made good suggestions, Since
the time is very short, T would like to raise
a few points for the consideration of the
hon. Minifster,

It must be admitted that motor vehicles
constitute one of the best surface transport
systems. As a cesult, enormous growth in
the number of vehicles, taking all  the
categories speedwise tonnagewise and size-
wise with structures modified to accom-
modate the maximum load, hag taken place
in recent years.

Unfortunately, the roads on which mo-
tor vehicles are plying are in an alarming
condition with multiple potholes. Such a
dilapidated condition of public roads is
responsible for accidents. Care must be
taken, therefore, for good construction of
roads and the'r maintenance, In this com-
text. T would 'ike to say that the concrete
road would be better than the asphalt road
so that heavy vehicles buses lorries tru-
cks etc. mayv not create potholeks. On
asphalt road potholes are easily productd,
but not on concrete roads. But this pro-
cedure is not followed in many States,

For issuing the driviag licence to drivers
of heavy vehiclgs, in my opinion. at least
driving expericnce of three years should
be insisted upon. The drivers must carry
the registration book and the driving licen-
ce when driving the vehicle. Sometimes
this norm is not followed.

Tn the recent past one of our brilliant
research students was killeg just before
the university due to competition by pub-
lic buses. One of these while overtaking
the other in high speed, killed our student,
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[Prof. (Mrs.) Asima Chatterjee}

Later it was disclosed that the cleaner
of the bug who had a learner’s licence. was
driving the vehicle, Therefore, | think that
caution must be taken measures must be
taken so that the cleaner and the conduc-
tor though they may have the learner's
licences, must not drive the public buses.

Sir, I also suggest that a speed limit
should be fixed for motor vehicles plying
on roads, both duf'mg the day and the
night . Adequate number of speed-
treakers must be there because they will
help to control the speed limit. Speed-
breakers are very important.

In this Bill 2 mention has been made
about special courts. There are certain
oth:r provisions for taking action against
drivers responsible for accidents. Some
of my friends have suggested that mobile
magistrate should be there. I think that
mobile units with senior police officers
should be posted so that they are able to
visit the spot of the accident immediately
and can take immediate action.

Clause 169 dealing with award of the
Claims Tribunal mentions that applica-
tions from the victims or the relations of
the victimg in case of death are to be exa-
mined and shall be disposed of in accord-
ance with the provisions of Chapter X
without delay. This provision is really
very good, and I welcome it. However,
the Government should fix the routes of
motor vehicles and must set the maximum
limit on the pumber of passenger vehicles
that a State transport undertaking  can
own. Otherwise the efficient service and
the very purpose of clause 99 for provid-
ing adequate, efficient and economical ser-
vice will be defeated.

Sir, T believe that the drivers of heavy
vehicles must have educational qualifica-
tion and knowledpe of the various parts
of the vehicle and their function as well.
A training schools for the purpose should
be organised.

For efficient ‘driving, the working hours
for the driveps should not exceed six hours
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because they lose their concentration due
to physical and mental fatigue, This
should be kept i view.

In clause 185, which imposes penaitry op
drivers driving in drunken state or un-
der influence of drugs, more stringent
measures have to be imposed. The Clause
has taken a lenient view. I feel the drivers
violating the norms should be punished
with rigorous imprisonment for at least
three years. :

Heavy vehicles should be permitted to
rug only from 10 pm. to 4 am. as
the road are overcrowded during day-time,
Parking of vehicles hag created much pro-
blem. I think underground arrangements
and arrangements as eXist in Bonn  and
Berlin have to be made for the purpose.

In Clause 59 it- has been mentioped that
the Central Governmemt may, having re-
gard to the public safety, convenience and
objects of this Act by notifications in the
Official Gazette, specify the life of a mo-
tor vehicle recokoned from the date of its
manunfacture. This is welcome, The heal-
th of the vehicles should be checked from
time to time. Strict repair and maintena-
nce should be insisted upon.

The Bill hag a very good provision that
the driver after the age of 40  years
should have medical check-up. 1 feel this
procedure should be followed from  the
very beginning when the driver is going
to be appointed, because T know personal-
Iy many drivers have very bad eye-sight
and they suffer from night-blindness. This
is true particularly in the case of drivers
from Bihar is caused due to deficiency in
Vitamin A. Lastly I would speak on poliu-
tion, Because of the incomplete combustion
of the fuel, the road and the entire route
get vitiated with poisonous and toxic gases
and that cause health hazards. Therefore,
pollution control measures need to be
strictly implemented. Otherwise many in-
fectious diseases like Asthma, lung and
other diseases will develop. -

This Bill on the whole is a positive and
progressive measure on surface transport
and the hon, Minister has done , very
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good exercise and hag proposed many good
provision for state transport.

While concluding I would request the
hon. Minister to consider the suggestions
that [ have given.

With these words ! conclude and sup-

port the Bill. !

THE VICE-CHAIRMAN (PROF. C.
LAKSHMANNA)}: With this, the discus-
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sion is over. The hon. Minister, Shu
Rajesh Pilot, will reply to the debate to-
MmOrrow. !

Now the House stands adjourned and
will meet at 11 aM, tomorrow ie. lst
September, 1988,

The House then adjourned at
fourteen minutes past eight of
the clock till eleven of the clock
on Thursday, the 1st September,

~ 1988,



